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Ord€r J-ted 9.i.20U2 

Heard Shri R.R.Routray, learned counsel 

Thr tLe petitioner and Shri D.N.Mishra, learned 

otandirg Counsel -nd perused the nleadings. In 

his O.A. the petitioner, being the widow of 

Ltc )n ih;atra, a railway enloyee, has 

/i::eCtiOn to respondents to pay him 

family pensiOn, D.C.R.G., Provident Fund, leavc 

salary etc. along with interest. Respondents 

have filed their counter. It is not necessary 

r te recrt :ur-;e 	iito tcorarv facts 
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of this crse. jnit:d 	i; 	UrSuaflCT 	tG 

order dated 1.9.2001, the widow alonc oit. fr 
hcirs of the deceased railway er;ee 

.rOf before Respondent NO.5 00 1.10.2001 

and the pensiOn papers were filled in thereOfter, I 

hut thereafter certain defects were noticed in 

the filling up of the oension 	pers .rrd theref E. 

)-flS10fl has not been sanctioned. in view if tiuiS 

hhrl D.N .Mishra was directed to file a memo 

incicEt1r p the present pOsitiOn with regard to 

orr:cti. 	oension. Shri riishra has filed a 

erno dated 1.12 .2001 stating that the dicunirh 

ion work with regard to payment of dues to 

the widow id the legal heirs is under process. 

:Ofrh'iteh by Shri Routray that in the 

e l  heirs have already received the 

final wjthdrwal of Provident Fund. In cOnsiderrv- I 

tion of this, I disoose of this Original 

ijcatiOn wIth a dircctiOn to the departmental 

aitOorities that within a period of Six weeks 

from to-day all the other dues shall be paid to 

tre leqrl heirs of the deceased railway emo1oyee 

1H rccodance with rules. 

Petitioner has ached for iotcrert  

oeiod ;ayment of the dues, in this ccc: 

roilway servant passed away on 21.8.2000 

admittedly the documentation with recrrci t 

of 
claiming of final settlenientLdues was C('C 

only in October,20C1 in pursuance if the directt 

Of t:ie T:ibro. in iPer: dated 14.9.2001. 

hi 	o thit the elf are Ir' 

has been deputed ,-)r cornoleting the riecesSarp 

fornalitiec. In cono:i.derrtiOn of thia, I hin 
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no case has been r1;ae out for payent of 

riterest. Hcvsvcr, it is made clear that if 

toe dues as directed above are not paid 

by the time as indicated earlier, respondents 

shall pay interest at the rate Cf 12% on the 

exoiry of Six weeks from to-day till the date 

of actual Daymflent. 

Tne 0 .A. is dl5:)OSCd. if as above. 

No costs. 


